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Present 3 Hon'ele Mr.lustice S.N,Mallick, Vice-Chgirmgn
Hon'sls Mr.5.0asgupta, Administr.%lvq Member

PRANAB KR. GANGULY
VS
UNION OF INDIA & ORS. |

- Eor the !Ppllcant Mr.A.K.!anarjso,'oaunsel

For ths reapondents. MroCeSamad dar, counsel
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With the consant of both the parties Fhe uﬂplicqtion w is ﬂ

1
Pinally heard at the stage of admission gnd |is disymsed of by 90110u1ng§i

. | b
arder, ' | 1‘ i ‘
2. The applicant in this case had e.rlier aPpro ached this Tribunal'

by filing OA 1185 of 95 being agarieved by en order by whiech Le was i

posﬁsd under Disssl Foreman, Burdysgn on yramLtien as LOC Gr.dL II, His i.

cass was that being hard of hsaring he was unablo to werk in the Control
[

Roamﬁﬁkere he .uyas posted, Thia OR was d19posld of aleng with OA 1184 of

95 by a sommen order dated 12,4,95 uﬁth e diraction te the respondents

te censider and dispase ef the raprosent.tteA of the appliceﬂé. It i
sppears that thereafter the respondents lssuid e Presh order ézpoating

as per Annexure 'F' dated 12.2.96 by which tia p%esent appliaqnt was .
.rrkage & Uagon,LAzimganj. %W

The present applicatien yss filed with the .llegation that the sald ordo :
was not being implementsd and with a prayer th

treansfered and posted: ghder Super intandent,

at: the respondanfs be ﬂi

directed to implemeant the said erder and alse toipay the appllkant full |

salary for the period freom 3.6,95 te February, 1396, V
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3. The respondents have not filed any reply despite many
opportunities, The avermen ts in the 0A are;therefore uncontrovarted,

4, During the course of hearing it'was brought to our notice

by the 1ld, counsel for the applicant, that the order dated 1242 496

has been implementaed and the applicant has been transfered to Azim-

ganj. The grisvance in this regard therefore stands settlisd. The
only grisvance that is to be settled is thI

regularisation of the
mperiod from 3.,6,95 to February, 1996 uhichlhas been tregted as legye
as dus. On going through the averments e find that during this
period the applicant had approached the Tribunal and challenged

the egrlier ﬁosting and the mattef was under consideretion of the
Tribungl, We are of the viey that the saidiperiod cannot be adjusted

by grant of leave as the applicant neither |gpplied for legve nor he

was absent from duty,

56 In viey of the Poregoiﬁg we therefore disposa of the
asplication with g direction to the respondents to pay full duty
salary as is due to the applicant from 3.6,95 to February, 1966

without debiting this period to the legye éccnunt, after adjusting

the leave salary already paid. Let this direction be complied yith
|
within 2 months from this date, O0a, acapnrdingly,stands disposed of.

No order as to costs.
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